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16. (1) All property and all rights of whatever kind used,
enjo; ed or possessed by, and all interests of whatever kind owned
by, or vested in, or held in trust by, or for, any district educa-
tional council constituted under the said Act, including all moneys
standing to the credit of the fund referred to be section 28 of the
said Act, as well as all liabilities legally subsisting against such
council shall on and from the date of the commencement of this
Act, pass to the Frovincial Government.

(2) All proceedings taken by or against any district educa-
tional council and pending at the commencement of this Act may,
after such commencement, be continued, subject to the provisions
of this Act, by or against the Provincial Government or by or
-again;t such authority as may be designated by them in this
behalf.

(3) Any remedy by way of application, suit or appeal
available to or against a district educational council at the
commencement of this Act shall, after the commencement, be
available, subject to the provisions of this Act, to or against the
Provincial Government,

17. The repeal of section 21 of the said Act by this Act shall
not be deemed to affect the powers of the Provincial Government
to act under that section in respect of any resolution passed or
order issued by any district educational council or the president
thereof before the ommencement of this Act, orin respect of
any act which is about to be done or is being done at such
commencement. :

18. If any difficulty arises in giving effect to the provisions
of this Act or of the said Act as amended by this Act, the
Provincial Government as occasion may require, may by order do
anything which appears to them to be necessary for the purpose
of removing the difficulty.



